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gppointments however uwere Eﬂﬂtiﬂuﬁﬁ and nﬁnaﬁﬁi'

General of Ordinance Fatories (ﬁ.D.G.ﬂ;F}
Ordinance Equipment Faétories (U.E.F) Grﬁup fgii
Head Quartbrs at Kanpur. In this application |
they have prayed that their prumﬂtimn-to the post
of "Assistants” on the basis of selections vide

the letter 24.1.1984 (Annexure i-?) be deemed to f
be promotion on regular basis and that the rli
respondents be restrained from reverting them

to the lower post of U.,0.C.s so long as their

are : _ _
juniors/alloved to continueon higher posts. ea
2 The applicants wvere appointed ss LDCs £

in the office of Director General -Ordinancs
Factories, (D.Gs0.F.) Calcuttg on different: il

dates during the years 1965-1966. Tha appoint=

ments were temporary, on probation of 6 months

and liable to be terminated without notice.  The

to the applicants, they are desmed to be con




------

Thﬁ
were uf‘f‘er-d,@m?

promoted as "ﬁsslﬁuaﬁta" In the uaninrity f

i3 i published in 1975 and alsa in 1983, the ﬂppliﬁa _____

i JfEﬂ.. figured at S_.Ne: S.7.48, but they were over 1&&%&
’ R For e~ rramotlnns to the post of Assistants, f,}
E : in the aaninrit list
HEme when  those at serial nos. 1 teo 4 and 9/were " A
fggg-l;fV_ . promoted on 7.1,1984. On representation the . ;
———— :";I.-- s ‘.'ij' e E g a ‘nt :
= % 4? p?lﬁﬁnxf%lsu promoted vide order dated 29.8. .84, &
5f5 S | It would appe=sr that recruitment Rules of O.E b sa o8
were notified in 1979, giving retroapective effect
F? from 1965, the rules uwsere challenged before the 5.
i‘ Caleutta Bench of Lhe Tribunal, which held the i
R rules as valid (0.A. No. 359/91 decided an i
s | 8

Eeiaia 25.8.1986). ¥

R ey i
14;?H ' 4, It is contended by the applicants that *L

their appointment as U.D.C. was on reqgukar baaia

. 2

byempassing senlnrs who were unuilllng to ge ta
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The applicants uwere appointed in th£a £ﬁE§§@§§5j

'r

through H = é”ﬁ Hawevar, duﬁ tﬁr;
of U .p.S8 . E.

and in appointment order, this was clearly

indicated. The applicants uere advised to Qﬂili_ﬁf‘

in U.P.S.C, examination. Seniority list wes

prepared om the basis of date of appointments as ﬁﬁﬁ

appointments of U,.P,S.C. candidases was on regotdr
basis and according to merit as lndlcated}ﬁua
U.P.S.C,'s 1liet and others who were appointed nn 
adhoe basis were placed below, The seniority
assigned to U.P.5,C. candidates was challenged by
some of the adhoc appointees, and as the matter
was subjudice, the seniority lists of L. B.C.s  ‘5
could not be revised. For the Head Quarters set "
up at Kapnpur out of turn promotions were giyan *:é
to those who opted to go to Kanpur, this prﬂmntiﬁﬁ,ﬁ
“FP;TﬂUl"lDﬁal basis subject te revisw of aaniaq '

rity and Ministry's decision. It is stated tﬁiﬁﬁf"

the pramutlnn of applicahts as ﬁsslatants uas anf'




L.D.C.s at Sulnutta an ﬂﬂhﬂﬂ bﬂni& 5&1 fh.

selection of appointment ﬂ&'rﬂguiﬂﬁgﬁm;h_

. -

%;fyvg€ég_; ' '_ The learned counsel for the applicant pl aced :T ;E;
'véf:jiﬁft | reliance of the decision of the Calcuytta Bench
5;52 :i_' D in C.A, 359/91 decided on 38;12.1991 that was

;wﬂJ¢E£¥  ﬁ . B a case of £.D.C. appuinted on adhoc basis but
1 _ 5 _wé? : latefqn he was selected by U.P.5.C. and heneée !
t "%yujl @ direction was given to give him senicrity 1
} Tff from the date of appointment, That decision 1anmt i
% helpful in this cese as the applicants g were i
NOE i ~===r™ selected by U,P.5.C.. 80 far as tha ;
iﬁ'- :_1 seniority of U.,D.C.s etc. is concerned the clﬂim- f
_l- e - of the applicants is that when they wvere sent #éi?i?
i:%%; Kappur they were given prometion as W8 LE ':.}u?ﬁ
?; The conditions for appointment are indicatad; ;;
; -: in the order-dated 28.6.1970 calling for ; :
;.i ;- options from the employees (Annexurs,A-1)
u?éé ;_: ; péra 3 of the said letter states tha# “Hini

staff and claas IV staff in the DGOF &au&"

giiav“

éﬂ hﬁ in _,{:Mmﬁﬂ z




_45 3.19?4 read tggathar-uau&d @lauxly

Kanpur as"volunteers" and as such tﬁﬁt g§ﬁiéT3fm_
not give fham the benefit of s&niarit¥ $ﬁ'fh$ﬁ?iEfT;
promoted post. It was only an ﬂdhqf hﬁﬂgﬁg¢;3. ij?
That being the case it cannot be said that the
applicants are senior merely because they were 2
promoted earlicr as U.D.C., and had the benefit of
higher pay scaele etc. But for purpgoses of seniority
they remain where they were in Balcutta office, as

Kenpur office was treated as part of Calcutta

of fice. Their original seniority as at Calcutts 3
remained unchanged. Whatever benefits were given ]
.

to them at Kanpur that would not entitle them For
any higher senicrity as they have to take turn only
in accordance with the senioctity maintained at the 4

Head Quarters.at Calcutta, For. these reasons

&
as their reversion was because of their lower® T
position in the seniority list, wé do not see :
any ground, made cut for our interference and =he

accordingly this application 1is diamiaatd?%ithgﬂb_j

any merit . No order as to cost.




